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Red-tapism in Public Sector
Undertaking
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SHRI RAJUBHAI. A. PAR-MAR
(Gujarat) : There is no Minister or Leader
of the House here. It is an insult to the
House.

SHRI SANTOSH BAGRODIA
(Rajasthan): Has the Government tailed? I
believe the Government is not there.

THE . VICE-CHAIRMAN
(SHRIM.A. BABY): Please . wait for him.
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SHRI VISHVIIT P. SINGH
(Maharashtra): 1 move a motion that we
unanimoulsy accept Shri Vi-rendra Verma
as the Minister representative of the
Government.

SHRI H. HANUMANTHAP-PA
(Karnataka): Let the House be adjourned
until the Minister comes.
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Hardships being faced by Doctors

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): Thank yon Mr. Vice-
Chairman. Through this special metion I
wish to draw the attention of the
Government
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and this House to the hardships that have
been faced by the members of the medical
profession in this country today. There was
a time not long ago whenn the doctors
in this country were called members of a
noble profession. But today the wrong
policies of the Government and a callous
attitude of the administration towards the
hardships being faced by the doctors is
creating a very erroneous public image which
is doing a double harm. On the one band
justice is not being given to the doctors and
on the other, the people are  having a
quality of medical care which could be
improved and because the providers of the
medical services are in a state of harassed mind
and body, the people are suffering today on
account of the deterioration, on the quality
of medical services. In a short time, I
cannot narrate all the things but I want to give
one or two glaring  examples. See the
conditions of those doctors who are serving
the Government. They take to the
democratic  methods, form  associations,
but  nobody listens to them till they go on
strike. They went on strike in 1987. It was a
long and very painful strike, the people
suffered and so  also the image of the
medical profession. But at the end of the
strike, there was a Memorandum of
Settlement which was signed between the
doctors and the Government. Two years
have have elapsed but nothing was done
to that Memorandum of settlement. In
the year 1989 again doctors went on strike
just to press their demands that what was
agreed to by the Government in 1987
should be implemented now and again there
was a long drawn negotiation and again
the Memoradnum of Settlement signed for the
second time between the Government  and
doctors has not been implemented. Do we
want another strike? 1 do not know, Sir.
The problem is that the Ministers change
and unfortunately, in the Ministry of
Health, there have been manychanges in the
last



